
OFFICE OF THE PRINCIPAL DISTRICT & SESSIONS JUDGE (I-IQS)_,_
S HAZARI DELHITI

OFFICE OF CHAIRPERSON (ELECTION COMMITTEE)_,_
DBAELECTIONS-2024

No. _/EC/DBA/2025 Dated 24.02.2025
To,
(i) In-charge,
Computer Branch,
Tis Hazari Courts, Delhi.

(ii) In-charge,
General Branch,
Tis I-Iazari Courts, Delhi.

(iii) In-charge,
Caretaking Branch,
Tis Hazari Courts, Delhi.

(iv) In-charge,
BMC/Security Cell,
Tis Hazari Courts, Delhi.

Respected Sir,

This is to inform you that the llon’ble lligh Court of Delhi,

vidc its order dated 21.02.2025 has fixed the date for conduct 01" election

on 21.03.2025.
I am instructed to request your goodself to kindly co-ordinate

with the l-Ileelion Commission and Returning ()l'licer for taking necessary

steps for procurement ol' l-lV1\/ls/Ballot Papers. setting up card reader

machines and other equipments well in time. having regard to the date of

election i.e. 21 113.2025.

I * 4*;"’*"I*"‘/- Yours Sipt rely.$1;/lzhul, §¢ '
,4 Fa ,,, , W0‘) Nodal O icer.
ease 6 r 2°’ "1 l-lleetion Committee DB/\ 2024

I-Incl: Copy ol'ordcr dated 21.02.2025 of] Ion'ble lligh Court ofl)e1hi.



No. 673$?’ /ac/1 -aA/"025 naeaz 4 FE ZUZS
Copy to-
l) The Registrar General, lI0n'ble High Court 01' Delhi, New Delhi.
2) PS to I.d. Principal District & Sessions Judge (IIQs), 'l'IIC. Delhi.
3) PS to l.d. Principal District 8:. Sessions Judge (West), 'l'llC. Delhi.

Kyfhe Dealing Assistant, Website Committee, 'l'is I-lazari Courts, Delhi
with directions to upload the same on the oilieial website 0!‘ Delhi
District Courts. 'l'is llazari Courts. Delhi.

5) R & I Branch (IIQ), 'l'l IC. Delhi with direction to display the same on
all notice boards and other necessary places. gfih 6‘ ¢

Nodal Oflieer, lileetion Con .mittee
DBA Election 2024
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’*‘ IN THE HIGH COURT OF I)ELHI AT NEW DELHI

+ W.P.(C) IO363/2021

I.AI.I'I' S1-IARMA AND ORS.

S
Idffi

UNION OI‘ INDIA AND ORS.

Through:

' »-: I9 B digitally sfgnnd order.

'I‘h1'ough

Versus

.....Petiti0ners

Mr. Sanjay Jain, Sr. Adv. with
Mr. Piyush Beriwal. Mr.
Khushagrak Kansal, Mr.
Vedansh Anand, Mr. Yash
Tyagi. Mr. Neeraj, Mr. Sandip
Munian, Mr. Salya Ranjan
Swain. .\/lr. Kautilya Birat, Mr.
Rudra Paliwal, .\/lr. Sanjay Pal,
Mr. Soumyadip Chakraborty,
Mr. Puneet Dhawan, Mr.
Saehin Saraswat, Mr. Ajay
Kumar Agarwal. Mr. Gurmeet
Singh. Mr. Sushil Kumar
Pandey, .\/ls. Jyotsna Vyas &
Mr. Ankush Kapoor. Advs.

.....Respondents

Mr. Ruchir Mishra, Mr.
Mukesh Kumar Tiwari, Mr.
Sanjiv Saxena, Ms. Reba Jena
Mishra. Ms. llarshita Sharma,
Ms. Poonam Mishra. Advs. for
Resp./ UOI.
Mr. 'l'. Singhdcv, Mr. Tanishq
Srivastuva, Ms. Yamini Singh,
Mr. Ahhijit Chakravorty, Ms.
Anum llussain, Mr. Bhanu
Gulati & Mr. Sourabh Kumar,
Advs. for BCD.
.\/lr. Ajay Kumar Agarwal, Adv.
for Resp] Bar Council of Delhi.
Mr. Mohit .\/lathur, Mr.

- -~ authenticity 0! the onier can be rr:-verified from Delhi High Cour! Order Portal by scanning nu: OR code shown -rhovn
'. ONO! IS downloaded from HID DHC Server On 24/U2/20258! 10:08:48
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Sandeep Sharma, Mr. Jatan
Singh, Mr. Amit Chadha, Mr.
Rakesh Tiku, Mr. Inderbir
Singli Alag, Mr. Sanjay Dewan,
Sr. Advs. with Mr. Naginder
Benipal, Mr. Shyam Sharma,
Ms. Bandana Kaur Grover, Mr.
Dhan Mohan. Mr. Rajat
Manehanda, Mr. Nishant
Anand, Ms. Gayatri Puri, Mr.
Nitesh Mchra, Mr. Siddharth
'l'n'pathy 8:. Mr. Sandeep
Kumar, Advs. For Delhi Iligh
Court Bar Association.
Dr. Amit George & Mr.
Arkaneil Bhaumik, Advs. for
Delhi Iligh Court.
Mr. Amrish Kumar Gautam,
President with Mr. Subhash
Chandra Gupta, Secretary &
Mr. Ravi, Adv. for Taxation
Bar Association.
Mr. Sanjay Shanna, Mr. Vineet
Bhatia & Dr. Rakesh Kumar,
Advs. for Sales Tax Bar
Association.
Mr. Navneet Kumar & Mr.
Arvind K. Gupta, Adv. in CM
10935/2025.
Ms. Chaitali & Mr. Deepak
Yadav, Advs. for applicant in
CM 6085/2025.

II()N‘BI.E .\/IR. JUS'l‘ICI€ YASIIWANT VARMA
H()N'Bl.I'I .\/IS. .]US'I'ICI<l REKIIA PALLI
lION'BI.I<I 1VIR..IUS'l‘ICE C. IIARI SIIANKAR

%
O R I) Ii R
21.02.2025

CM APPL. 6084/2025 (I<lx_.L,_CM APPL. 6086/2025 (Ex.)_,. CM,
APPL. 6088/2025 (mi. CM APP_I.. 6212/202s.(1a><.)_

n.-a Is a dlgllally signed order
he authenticity at tho order can be re-venttnd tram Delhi Jtigti Court Order Portal by SCiIflfl|flQ the OR code shown above
u. Order ts downloaded from the DHC Serve! on 74107-7075 at IO-O8 -48
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Allowed subject to all just exceptions.
Applications stand disposed of.

CM APPL. 6083/2025 (I)ireetion)_, CM APPL. "6085/2025
(Dir-ecti0n1,..CM APPL. 6087/2025 (Direction), CM
6211/2025 (Direction),_ CM APPL. 10935/2025 (Direction for
Proximity Card). CM APPL. 10936/2025 (Direction fQ.IiE.V.M)_,
QM APPL. 1.0937/2025 (Direction)

1. We are informed that although the timelines as prescribed in

our earlier order were breached, the final list of eligible voters insofar

as the Delhi Iligh Court Bar Association l"DIICBA"| is concerned,

was published on 14 February 2025. In terms ol' the applicable Rules

we would have to necessarily factor in a 2| day period l'o|' Further

processes being completed.

2. Mr. Mathur, learned senior counsel and the President of the

DI-ICBA has also brought to our attention the discrepancies which

exist between the linal list which was published on l4 liebruary 2025

and the proximity cards which have been issued. We in this regard

only clarify that the list of 14 l"cbruary 2025 would constitute the

final and determinative list which would regulate the right of

participation and on the basis of which proximity cards may be

issued. In case, an individual’s name appears in that list but the

proximity card application has come to be rejected for any reason, the

concerned agency will ensure that remedial action is taken forthwith.

3. We also take cognizance of the fact that the DIICBA is yet to

constitute its lilection Commission [“Commission"|. We further bear

in consideration the l-lxecutivc Committee‘s of respective Bar

Associations being required to undertake the requisite exercise of

sourcing an adequate number ol' l-llcctronic Voting Machines

is a dtgtlaiiy signed order.
authenticity oi’ the order can be re-voritied tram Delhi High Court Order Portal by scanning the OH code shown above
Order is doivnloaded from the DHC Server on 24/02-‘Z025 Bi 10:08.-46
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[EVMs’| for the smooth conduct ofthc elections and there thus being

a necessity to extend the date fixed for elections as part of our final

thrust to ensure that the elections are conducted in a conducive

environment. l

4. While various fresh dates for the conduct of elections were

suggested including that of I9 March 2025, we have on due

consideration come to the conclusion that rather than being faced with

the spectre of yet another prayer for extension, it would be expedient

to designate a date bearing in mind the preparatory steps that are yet

to be completed, the impending lloli holidays as well as the

imperative need of ensuring that court functioning is not disrupted.

Our direction in respect of the fresh date for elections is thus guided

by the aforenoted factors.

5. In view of all of the above, we pass the following final

directions: g

(a) The DHCBA shall constitute the Commission latest by 22

licbruary 2025.

(b) That Commission shall place a complete schedule pertaining to

the elections on our record by 24 February 2025.

(e) Insofar as discrepancies between the linal list published on 14

l*'ebruary 2025 and the issuance of proximity cards is

concerned, we hereby provide that it shall be the list published

on l4 February 2025 which shall be treated as determinative

and shall prevail. The agency tasked with the issuance of

proximity cards shall ensure that those are issued strictly in
accordance with the aforenotcd list.

(d) Since in light of the aforenoted steps that are liable to be taken,

and are indisputably unlikely to be completed by 28 liebruary

1 is a digitally signed order.
authenticity of the order can be re-verified from Delhi iiigh Court Order Fortat by scanning the Git code shown above.
Order is ddwnioedeci Irom the UHC Server on 24/0?.?iJ?.'i at 10:08:48
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2025, we provide that the elections for all the concerned Bar

Associations shall now he held on 21 .\/larch 2025.

6. All applications shall stand disposed of on the ai'oresaid terms.

We reserve the right of individual applicants to seek appropriate

remedies in respect of any grievances which are voiced in accordance

with law.

Y/\SIIWAf\iT VARMA, J.

REKIIA PALLI, J

C. IIARI SIIANKAR, J.
FEBRUARY 21,2025/kk

TH-: Is 0 digitally signed 0rdr:.r.
TM authenticity ul rho order can be re-verified Irom Delhi High Court Order Portal by scanning ilm OH’ code shown above
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